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ACT KO. I X  OF 1870. 

PASSED BY THE GOVERXOX GENERAL OF IXDIA I N  COUNCIL. 

(Beceivecl the assel~l oj' the G o v e r n o ~  G e n e ~ a l  072 the 25 th  
J f a ~ c h  1 8 7 0) . 
- 

A11 ilci to cnablc the Elphinstone Land and Press 
Co~mpa~y,  I,imitecl, n~hen in voluntarr licl~iclat~ioa, 
to sell their property to the ~ccrciar j -  of Stale 
for Iadia in Couiicil. 

TVHEREBS it  is desirable t,hat the property of t,llc 
Elphinstone Ilancl and Press Conipa,ny, Liiiiitcd, 
slioulcl be transferred to the Secretary of State for 
India, in Ooniicil for public purposes : And mhercas 
negotiations for tlie transfer of the property of the 
said Company are now pending betm-ec:n the sa,icl 
Secretary of State in Council ancl the said Company, 
ancl it has been agreed that, in the event of the said 
trausfcr being made, the purchase-money for the said 
property shall be paid in four per cent. stock of t l ~ c  
Government of India, such stock to be issuecl an.cl 
calculated a t  one hundred rupees for each nincty-tlircc 
rupees of such purchase-money : And whereas ' thc 
saicl Coinpany is desirous of bcing mauiicl up volun- 
tarily uizcler the Indian Companies' Act, 1866 : Ancl 
~vliereas dottbts lzavc arisen ~vliether Qolu~ittlry Liqui- 
clators, wlieii appointed by thc said Col~ipa,ny Lo trans- 
fer tlie said property, can inalce suclz transfer ill coil- 
sicieration of the stock to be issued as afoiqesaid; It 
is hereby enactcd as follows :- 

1. Tlic Voluntary Licluidators of the ssicl Com- 
]>ai~y when duly appointed shall liave power and arc 
hci-eby eiiipo~rrcrecl to transfer the propert3 of tlic saicl 
Compaiiy, or any part thereof, to the Secreta.ry of 
State for Iiiclia: in Council, ancl to makc such transfer 
in consicleratioil of, ancl to receive tlie purcliase-~zioney 
.cit!ier ~~Izolly or in part illj four l3er ccnt. stocli of tllc 
Govcnlment of India, such stocli to Ist: issued nrltl 
c.alcul:~tccl at ouc liunclred rupees for ca,cll ninety- 
tbree ruljccs of' such purc1ia.s~-iiioney. 
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2. A receipt by the Voluntary Liquidators of tlie 

saicl stock ~zmongst tlie shareholclers of the said C.0111- 

pany, or be responsible for any loss or misal~plicatiou 
or wrongful distribution thereof. 

U ~ I O I ~  csecu- 
tion of iostru- 3. Upoii the execution by the said Voluntary 
lllcllts of Liquidators of any instrument or instrumelits pur- 
t~nllsfer portiiig to transfer the property or ally part thereof 
p'ol'erty of of the said Compaay to the said Secretary of State in 

Council, such property or part thereof (as the case 
Srcrctary of may be) shall vest i11 tlie said Secretary of State in 

Council accorclilig to the tenor and effect of the mid 
iiistrument or instrumelits, but discharged from all 
clainis on the part of tlie said Conipsny and share- 
holders thereof for the purchase-money of the saicl 
property and the stocln to be issued in payment thereof. 


